IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

O No, 2976-81/9§ e

New Delhi this the 27th day of February, 1997,

Hon'ble Smt,Lakshmi Sua inathan, Member (J) .
Hon'ble Shri R,K Ahoaoja, Member (1)

1. shri A,K Bhagtia
s/o Sh, H.L, Bhatia,
r/o BF-43, Janakpuri, N/Delhi

2. Shri Ravi Mghan
s/o Shri 0.P, Jayana,
r/o 1479, Kaxmibai Nagar, Nsuy Oeclhi,

3, Sshri 0.P, Arora, ’
s/o late shri Tirath Ram
r/o 14-B, LIG Flats, Rajauri Garden,
Neauy Delhi, ;

4, sh, N,K, Jain
s/o Shri P.R, Mittal,
r/o 2-C/37, Neuw Rohtak Road,
Nsy Oe21hi-5

5, Shri a.kK, Chakravarti,
s/o Sh, Jamini Mohan Chakravarti,
rfo W.1,2,3 lajauri Garden,
New Uelhi,

6. Shri A.K, Sharma,
s/o Sh.V,D, Sharma
r/o C=2/2, Ring Road, New Oelhi,
: ' eee QleicantS
(None for ths applicants)

Vs,

1. tk.Governor through the Chief Secretary
Oelhi Administration, §,Alipore Road,Delhi,

2, The Chairman,
Unicn Public Service Commission
Shaljajahan Road, y
Neuw Delhi,

3, The Secretar y(1&F)
Belhi Administration,
5/9 Under Hill Road, Delhi,

4, Irrigaticn and Flood Dapa tment
through the Chief &ngineer(Is&F)
Oglhi Administrz=tion, IVth Floor,
IS8T Bldg.Kashmere Gate,Dalhi,
oue Respondents
(By Advocate Shri arun Bharduzj through
pfoxy counssl Shri Raj Singh.)

g 20 R (ORAL)

(Hon'ble 3Smt,Lakshmi Sum inathan, Menber (J)

bone for the applicants =sven gn thea second

Ue note that none had gppeared sven on' the 1?,7> b
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i.8. 25.2,1997, 10.1,1996 and this/penained on Board from
16.2,1996. In the circumstances, this 0.4, is dismissed for

default and non presecution, oy

(R.K. Ahgoja) (Smt.Lakshmi Swamin athan)
Member (A) Menber (J)
e _
i
w



